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SHRI N. K. P. SALVE : May1 know
whether the Goverament's attention has been
drawn to & statement of our Chief
Minister, Shrl P. C. Sethi, in whichfjhe has
said that a lasting and enduring solution of
the dacoity problem can only be found if we
reclaim the area and demolish the ravines
and make the area cultivable and well-
irrigated. For that he has said the backward
State of Madhya Pradesh cannot provide the
necessary funds and that Rs. 100 crores must
come from the Ceatre. If the Madhya
Pradesh Govermment takes up the scheme,
will the Centre give such assistance, and is
the minister in & position to give any
categorical assurance in that regard ?

SHRI K. C, PANT: Iamnot in a
position to give any categorical assurance.
This is a metter which involves Finance,
which involves the Planning Commission.
All that I am in a position to say is that
the Home Ministry would be sympethetic
and would assist in trying to dovelop this
region for the reasons I have already
explained. We do not look at this purely as
a Law and order proplem. We sce the other
aspects and we would like to help, but
containly I alont cannot give any categorical
assurance in this ragard. As far as a lasting
solunion to the problom of dacoity is
concerned, 1 would remind hon, Members
that places where thare are no ravines : also
have dacoits,
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PoLiTicAL SET-UP OF Dr111

*467. SHRI Y.BESWARA REDDY
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
introduce certain changes in the present
political set-up of the Union Territory of
Delhi; and

(b) if so, what are the chahges pro-
posed to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT): (a) and (b). The matter
is under consideration.

SHRI Y. ESWARA REDDY : Dolhi
is now having a multiplicity of authorities—
the Delhi Municipal Corporation, the New
Delhi Municipal Committee, the Develop-
ment Board. the Cantonment Board, etc.
Besides these, the Central Ministries have
also flelds of power in health, transport and
some otlter things. Naturally, this multip-
licity will lead to red-tapism, delay, over-
lapping etc. If this is to be done away
with there shonld be unified guthority. that
means an elected legislature with a Council
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of Ministers responsible to the fegislature,
Thete muy be some limitstiors snd reserva-
tionts in view of Delhi, belng the Capital of
the Union, but will Government see the
necosity of a unified authoriey in the form
of an elected legistatore ?

SHRI K. C. PANT : 1t is true there

are many authorities in Delhi and 1 accept
thers is need to constantly review their func-
tioning, so that there is no overlapping and
there is a rationalised structure, But in the
very nature of things, a certain amount of
muitipliciy of authority is unavoidable.
For instance, there is the New Dethi Muni-
cipal Committee. There is the Cantonment
Board which looks after the cantonment
area. There is the Central Government
which must have a say in the administration
of Delhi. In addition toit, thereis the
Metropolitan Council and the Delhi Muni-
cipal Corporation, Even the Administra-
tive Reforms Commission which went into
this matter has accepted the need for all
these bodies but only suggested that the
Corporation and the Metropolitan Council
be merged, There is no escape from a
number of bonies, because their functions
are different, The Central Government
functions at one level. The Metropolitan
Council functions at a different level, There
are bodies which hove civic functions, I
do not think a single legislature js the ans-
wer to the problem. The answer is to
examine and see how best the present struc-
ture can function, so that there is minimum
of overlapping.

SHRI Y. ESWARA REDDY : Is there
any propossl of merging the Corporation
with the Metropolitan Council and if so,
what are the broad features of the proposal ?

SHRIK.C. PANT: As | said, the
ARC made that recommendation, but we
have not accepted it. Both the Metropali-
tan Council and the Corporation are in
existence. Election have been held and
they are functioning.
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Revision of rules for recruitment of Backward
classes

*468. SHRI B. K. DASCHOWDHURY:
Will the PRIME MINISTER be pleased
to state :

{a) whether Government have revised
some rules in the matter of recruitment of
backward classés in the country; and

(h) if so, the amendments made as a
result of such revision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON.
NEL (SHRI RAM NIWAS MIHDRA) :
(a) and (b). A statement is laid on the
Table of the House.

Statement

Reservations and concessions have besn
provided for Scheduled Castes and Scheduled
Tribes in the services under the Government
of Indis. The Government of India bave
not recognised any clusses other than the
Scheduled Castes and Scheduled Tribes as
batkward classes for purpose for reservation
in services under them, The need for con-
tinued efforts in securing adequate represen-
tation of Scheduled Castes and Scheduled
Tribes in services' is always kept in view by
Goverament and various orders have been
issbiéd fri“that ditection from time to time.





